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DR. V. MAITREYAN (Tamil Nadu): Sir, we are also walking out of the House. 

...(Interruptions)... 

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, we are also walking out of the House. 

...(Interruptions)... 

(At this stage, some hon. Members left the Chamber) 

MR. DEPUTY CHAIRMAN: Now, we shall continue the discussion on the Prasar Bharati Bill. 

GOVERNMENT BILLS (contd.) 

The Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 2010 

SHRI CHOUDHURY MOHAN JATUA: Sir, I may be permitted to reply on behalf of my senior 

colleague, Shrimati Ambika Soni. 

Sir, the Prasar Bharti (Broadcasting Corporation of India) Act, 1990 came into effect on 

23.11.1997. However, section 11 of the Act has not been implemented till date. ...(Interruptions)... 

SHRI PRAMOD KUREEL (Uttar Pradesh): Sir, I should be given an opportunity. 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN: The Minister has started the reply. ...(Interruptions)... 

आपने शायद बाद मȂ नाम िदया होगा ...(Ëयवधान)... 

डा. अिखलेश दास गुǔा (उǄर Ģदेश): सर, फाइनȂस िमिनÎटर साहब को िरÃलाई करना था, इसिलए 

इनको रोका गया। 

Ǜी मोहÇमद अली खान: सर, मȅने भी चेयर से परमीशन ली थी, उन्हȗने कहा था िक आपको 5 िमनट िमलȂगे। 

 

MR. DEPUTY CHAIRMAN: Your name was not there earlier. It was given later. 

...(Interruptions)... 

[†(Transliteration in Urdu Script)] 
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आप सबको कोऑपरेट करना पड़ेगा ...(Ëयवधान)... 

SHRI PRAMOD KUREEL: Sir, I thank you for having given me this opportunity to speak on this 

important Bill, the  Prasar Bharati Amendment Bill, 2010. Sir, I have this predicament of speaking on 

this Bill after the reply of the hon. Finance Minister on a very hot topic of price rise. 

Sir, this Bill, to my mind, is a very important Bill. We are discussing an institution, Prasar 

Bharati, which caters to the needs of millions of Indians, especially those residing in the remotest 

corners of the country. We are living in the age of information. It is called information age. The name 

of this information age has now been slightly modified. Now it is called infotainment age. It means 

that we have to cater to the needs of the people by providing them with quick and authentic 

information and also by providing them with healthy and wholesome entertainment. Prasar Bharati is 

a Government-owned institution. It runs on public money. Its primary responsibility is to be of some 

use to the people, especially poor and deprived, of this country. In this age of information, besides 

TV and radio, we have many other ways and means of disseminating information like the print media 

and the internet. Out of these four mechanisms, you will find television reaches even in the huts or 

houses, of the poor in the remotest corners of the country. It plays the most important part of 

disseminating ainformation and providing wholesome entertainment to the people. But what we see 

today is that in the name of providing information or entertainment in our country, we are being 

provided with vulgar display of human body, bogus information, and concocted facts. Here I am 

referring not just to the private media. The Government media, Prasar Bharati, has also its share of 

omissions and commissions. 

Sir, since this Bill refers to Prasar Bharati, I will focus on certain points which I think are very 

important from the point of view of the common man, who is away from cities and small cities, and 

who is living in the remotest corners of the country. As has been highlighted by various speakers 

before me also, one major problem is that Prasar Bharati is passing through a very big crisis. Sir, to 

my mind, any media -- whether print or audio-visual or any other media -- requires two important 

parameters to make it run in the long run. One is quality and the other is credibility. Without these 

two legs, it cannot go too far. And in terms of quality and credibility, where do we stand, especially  
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from the point of view of TV channels and other things, whether Government owned or private 

owned? 

I will first talk about the private media. I don't think I need to explain the kind of vulgarity which 

we are seeing on private TV channels because everyday we are seeing this. Many of the 

distinguished speakers before me have highlighted the fact that in the name of entertainment, what 

rubbish is going on. Sir, I hope, we all agree on that, not just as Members of Parliament but also as 

individuals who have seen institution of Prasar Bharati, TV and radio graduating from black and white 

era to modern day colour era. Earlier, we used to have only one or two channels. Today, we see 

hundreds and hundreds of channels bombarding our television set. Technology-wise, our growth 

has been exponential. In terms of viewership, we have grown manifold. But, sadly, in terms of 

quality, we have only fallen down. Our level has gone down. This is the pathetic scenario that we as a 

country, as a society and as hon. Members of this House as viewers are experiencing in our daily life. 

What is the reason for this and what is the solution? Many years back, radio and television 

employees were put into the Prasar Bharati category and for 10-15 years ago, it ran and today, we 

have reached a stage where again, we are thinking of reverting back to it. Mr. Aiyar has called it 

'course correction'. I don't understand what is the meaning of 'course correction' in this. You may 

use any word for this, but, the central point is, as a Government institution, Prasar Bharati has failed 

to fulfil its duty. There are many reasons for this but one important reason or factor which has 

contributed to its downfall, as many distinguished Members have said, is the shortfall of personnel to 

run this institution. Even in Prasar Bharati, if you talk of DD, there are scores of channels catering to 

regional centres. So many channels are there like DD Bharati, DD Sports etc. But, where is the work 

force to run this? There is a shortfall of 12000 people out of total work force of 36000. That means 

there is a shortfall of almost 33 per cent. So, if you don't have personnel to run this institution, how 

can you compete with the private channels? Forget about the private channels of India, if you see the 

channels and compare the quality of programmes on Discovery, History or Fox channels, you will see 

the quality of programmes and the way they merge and marry information and entertainment. I have 

seen Fox Channel, I have seen Discovery and I am sure all the Members have also seen these 

channels, especially BBC, they have the best archives in the world. Similarly, it is with in All India 

Radio and DD also. 
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5.00 P.M. 

Doordarshan has been in existence for the last fifty years. All India Radio has been there for the 

last 100 years or so. There is such a rich repository of software, performance of our own singers, 

intellectuals, leaders, their interviews, programmes of sixties, seventies and eighties. But 

Doordarshan is not making use of them. But you see the same rubbish serials shown on private TV 

channels on Doordarshan also. For example, "Saas bahu serials". We find successful serials in 

private TV channels and the same kind of serials are copied by Doordarshan also. There is no 

application of mind, no creativity. Of course, there is a problem of DD acting as a spokesman for the 

Government, the party in power. But why is it happening? We don't give opportunity to the 

employees of AIR or Doordarshan. We don't give them creative freedom. 

We know what kind of corruption is there. We all know about it. How the programmes are 

commissioned. They are commissioned on the basis of commission. Unless you pay the 

commission, you won't get to make a programme. This is the rule in Doordarshan whether you 

confess it or not. But this is the truth. We all know about it. 

Then, there is the question of mismanagement. How things are mismanaged in the Prasar 

Bharati, Doordarshan and All India Radio. I need not repeat it here. But one important point I want to 

highlight here and many of the distinguished speakers here talked of the 12,000 shortfall. I think, 

12,000, is just a number. I want to go deeper into this 12,000. What is this 12,000? If you go deeper 

into the details, 12,000 posts means mostly the backlog quotas belonging to the SCs, STs and OBCs 

which are not being filled up for the last so many years. It is not the story of the Prasar Bharati only. 

You go to any Government Department; you will find this kind of situation. SS/ST/OBC people are 

being denied opportunity to work there. People who have got connections, they get deputed there. 

Quotas belonging to SCs, STs and OBCs are not being filled for so many years. It keeps on 

accumulating; and the Government pays no attention. The question here is, whether PrasarBharati 

remains or Prasar Bharati goes and people are reverted back to AIR or Doordarshan, unless we 

change our mindset, the situation is not going to improve. 

I will give you another example. 
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MR. DEPUTY CHAIRMAN: Please conclude. 

SHRI PRAMOD KUREEL: In two minutes, I will conclude. 

Doordarshan was running an Urdu channel sometime back; and two or three months back it 

was closed down. Doordarshan Urdu channel was catering to a segment of society, and Urdu is a 

very rich language, and I am yet to understand as to why it has been closed down. Many hon. 

Members of Parliament have written to the Prime Minister also, and I am sure they might have written 

to the hon. Minister also. But I am sorry to say that nothing has been done to restart it. 

I wish to highlight one point which Mr Aiyar has said. He is not here. I am talking of filling up of 

backlog posts of 12,000 so that it can work more efficiently. Somehow for reasons best known to Mr 

Aiyar, he has suggested to make our hon. Minister jobless. He said, "There is no need for this 

Ministry". If there is no Ministry means, no Minister. I do not know whether hon. Minister agrees with 

him. 

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): I don't 

agree. 

SHRI PRAMOD KUREEL: We appeal to her not to agree to his suggestion. 

We cannot compare Doordarshan with any other channel like BBC or FOX news or some 

American or European channel. We have to understand the ground reality in our country. 

Doordarshan caters to a class of people who are not covered by these so called channels. Their 

needs of information and entertainments are not covered by private channels. Anyway, that is for the 

Minister, for the Government to decide whether they want to wind it up or not. 

MR. DEPUTY CHAIRMAN: Please conclude. 

SHRI PRAMOD KUREEL: I am just concluding. The central point is unless you Til) up these 

backlog posts, you will not be able to run any institution. For that you need people. If there are no 

people, naturally, there won't be efficiency. So, the starting point for this thing is that we must fill up 

these posts. I request the hon. Minister, who is here fortunately, to look into the fact how fast you 

can fill up the backlog quota meant for SCs. STs and OBCs, and I can assure you that the SC, ST  
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and OBC people are not short of talent, especially creative talent. So, I hope, you will consider this 

sympathetically. With this, I thank you, Sir, again, for giving me this opportunity to speak on this 

important topic, on this important Bill. Thank you very much. 

MR. DEPUTY CHAIRMAN: Thank you, Mr. Kureel. Shri Rajniti Prasad. Take just two minutes. 

Ǜी राजनीित Ģसाद (िबहार): सर, िफर हम बठै जाते हȅ। 

Ǜी उपसभापित: बोिलए, बोिलए। 

Ǜी राजनीित Ģसाद: सर, मȅ Ģसार भारती (भारतीय Ģसारण िनगम) संशोधन िवधेयक, 2010 का समथर्न 

करता हंू। सर, मुझे दो िमनट के िलए कहा गया है, तो मȅ दो िमनट ही बोलूंगा। इस बात की इंक्वायरी होनी चािहए 

िक जो अन्य टी.वी. चैनÊस हȅ, जैसे Îटार टी.वी. या अन्य टी.वी. चैनÊस हȅ, उनका रेपो ज्यादा और Ģसार भारती 

का कम क्यȗ है? इस पर िवचार करना इसको लोग क्यȗ नहीं देखना पसंद करते हȅ? आप इसको िसफर्  सरकारी 

चैनल ही बनाकर मत रिखएगा और देिखएगा िक इसमȂ िकन-िकन िमिनÎटर का िकतनी बार फोटो आता है। इसमȂ 

दो वषर् पहले हमको बुलाया गया था और ढाई हजार रुपए िदए गए थे। हम वहा ंऑनर िकिंलग पर हो रही िडबेट मȂ 

गए थे। उसके बाद िफर हमको नहीं बुलाया गया। इस बारे मȂ हमने िकतनी ही बार दरख्वाÎत दी थी िक इसमȂ हमारा 

भी कुछ हो। लेिकन वे बोले िक नहीं, हम िमिनÎटर के साथ ही जाते हȅ। सर, जैसे, महुआ टी.वी. है, Îटार टी.वी. है, 

वे लोग हमȂ िबना पैसे के बुलाते हȅ और वे हमको चाय भी ठीक तरह से नहीं िपलाते हȅ, लेिकन िफर भी सब लोग वहां 

जाते हȅ। सर, आप काÇपटीशन माकȃ ट मȂ हȅ और आपकी इतनी बड़ी संÎथा है, िजसमȂ करीब 38 हजार लोग काम 

कर रहे हȅ। अगरआप इन कमर्चािरयȗ के बारे मȂ नहीं सोचȂगे तो कैसे संÎथा चलेगी? कहा गया है िक इसमȂ 30-30 

साल से लोगȗ को पदोन्नित नहीं की गई है। अगर इनकी उĦ और काम के साथ तरक्की नहीं होगी, तो कौन यहा ं

काम करेगा? हम लोगȗ ने देखा है िक Ģसार भारती वालȗ की इनकी तरह से दाढ़ी वगैरह बढ़ी हुई होती है लेिकन 

Îटार टी.वी. वालȗ का, एन.डी.टी.वी. वालȗ का एकदम सही-सही रहता है। यह िÎथित बड़ी अजीब है। सर, मȅ 

िनवेदन करंूगा िक बहुत बड़े उǈेÌय के साथ इसको लाया गया था। लेिकन अगर उǈेÌय को पूरा नहीं िकया गया तो 

हम लोगȗ को अफसोस होगा िक इतना बड़ा तंतर्, इतना बड़ा संसाधन है आपके पास, अगर इसका कुछ नहीं िकया 

तो िÎथित खराब हो जाएगी। सर, इसिलए मȅ िनवेदन करता हंू िक इसको खूब संुदर बनाइए, इतना संुदर बनाइए 

िक हम लोगȗ का फोटो भी उसमȂ कभी-कभी िदखाया जाए तथा कभी-कभी हम लोगȗ की भी बात इस पर आ जाए, 

केवल आप ही लोगȗ की बात नहीं आए। Ģसार भारती को िबÊकुल Ģसार भारती की तरह बनाइए, सत्यç, िशवç, 

सुन्दरç बनाइए, इतना बिढ़या बनाइए, तािक लोग कहȂ िक अब हम आपके कÇपटीशन मȂ आ गए हȅ और हम भी हȅ। 

धन्यवाद, सर। 
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MR. DEPUTY CHAIRMAN: Shri Mohammad Adeeb. Take just two minutes. 

Ǜी मोहÇमद अदीब (उǄर Ģदेश): सर, मȅ इस िबल के फेवर मȂ बोलना चाह रहा हंू। मȅ समझता हंू िक यह 

िबल देर से आया लेिकन बहुत जरूरी िबल था, इसमȂ बहुत लोगȗ का कैिरयर लगा हुआ था। यह िबल बहुत सोच-

समझकर बनाया गया है। अभी हमारे दायीं तरफ बठेै हुए जो बी.जे.पी. के लीडर थे, उन्हȗने कहा िक यह कागेंर्स 

पाटीर् का चैनल बन गया है। मȅ िसफर्  यह कहना चाहता हंू िक इस मुÊक का जो सबसे बड़ा मािफया है वह Ģाइवेट 

चैनल बन गया है। Ģसार भारती को इतनी गाली देने से यह समझ मȂ आ गया िक वह उस मािफया मȂ नहीं आएगा 

और उस मािफया का असर पूरे िहन्दुÎतान मȂ नहीं है, शहरȗ मȂ हȅ और हमारे इस सदन मȂ है। आज सुबह भी उस 

मािफया ने काम िदखाया। एक न्यूज़ चलायी िक सुĢीम कोटर् का यह जजमȂट आया है और वह पाटीर् जो यह कहती 

है िक हम सबसे अलग हȅ, उसने िफर हाउस बदं करा िदया। ऐसे मौके पर Ģसार भारती हो या दूरदशर्न हो इसको 

बहुत इफेिक्टव होना चािहए। हकीकत यह है िक इसकी साख िगरी है। 1980 मȂ हम लोग, िमज़ार् गािलब तमाम ऐसे 

सीिरयल आए थे, अब वहा ंयह सब तमाशा नहीं है। शायद वजह यह है िक वहा ंके एÇपलाइज़ ही खुश नहीं थे, 

उनके िलए कोई तरक्की की मंिजल नहीं थी, इस वजह से शायद उन्हȗने यह फैसला िकया िक िदलचÎपी छोड़ दी। 

िमिनÎटर सािहबा, जो िक बहुत ही लायक हȅ और हम सब लोगȗ की बड़ी िĢय हȅ, मȅ समझता हंू िक उनको एक 

तवज्जो देनी पड़ेगी, इसके बारे मȂ एक गाइड लाइन देनी पड़ेगी और इस वƪ मुÊक की जो एकता है, उसको 

जोड़ने का, इस कÊचर को जोड़ने का अगर कोई सȂटर रह गया है, तो वह आल इंिडया रेिडयो और Ģसार भारती 

है। इसिलए हम सब लोगȗ को इसकी मदद करनी चािहए। मेरे और सािथयȗ ने जो अभी कहा िक दूसरे चैनÊस पर 

कोई न कोई सख्ती जरूर होनी चािहए, तािक इस मुÊक मȂ खासतौर से शहरȗ मȂ जो दुकानदारी हो रही है, उस पर 

लगाम लगायी जाए। यह बेहतरीन मौका है िक एक िबल और लाया जाए और मȅ िमिनÎटर सािहबा से गुज़ािरश 

करंूगा िक वे एक िबल और लाएं जो हमȂ यह बताए िक मोहज्ज़ब महज़ीब क्या है, िहन्दुÎतान का कÊचर क्या है, 

इसके दायरे क्या हȅ, इसके दायरे के बाहर कहा ंहमको जाना है, इसके ऊपर भी एक िबल लाएं। इन अÊफाज़ के 

साथ आपका बहुत-बहुत शुिकर्या और मȅ इस िबल की िहमायत करता हंू। 
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[†(Transliteration in Urdu Script)] 
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Ǜी मोहÇमद अली खान: िडÃटी चेयरमनै साहब, शुिकर्या। मȅ Ģसार भारती (भारतीय Ģसारण िनगम) संशोधन 

िवधेयक, 2010 की ताईद मȂ बोलने के िलए खड़ा हंू। मȅ खुसूसन वजीरे मौसूफ़ को और उनके Îटाफ को मुबारकबाद 

दंूगा िक आज के हालात के समय वे Ģसार भारती का िबल लाए। इसमȂ कोई शक नहीं िक Ģसार भारती के 

एÇपलाइज़ के पे-Îकेल का मामला हो या कैडर िरËयु का मामला हो, इसको पूरा करना चािहए। लेिकन मȅ इस 

हाउस मȂ एक बात की तरफ आपकी तवज्जो िदलाना चाहता हंू िक आज से Ģाईवेट चैनल शहरȗ से लेकर गिलयȗ 

तक अपने चैनल के जिरए अफवाहȂ फैलाना शुरू करते हȅ, इन पर रोक लगाना बहुत जरूरी है। इसमȂ कोई शक नहीं 

िक Ģसार भारती, आल इंिडया रेिडयो िहन्दुÎतान की हल गली-गली के अंदर यह अपने टाइम और अपने वƪ पर 

बजता है। अपोिजशन का यह कहना िक यह कागेंर्स पाटीर् या यपूीए सरकार का Ģसार भारती है, यह अपोिजशन का 

अपना नुƪा-ए-नज़र है। हो सकता है िक वह सरकार को िनशाना बनाए, लेिकन मȅ यह जानता हंू िक यह 

िजÇमेदारी से कहना चाहता हंू िक Ģसार भारती और उनके मुलािज़मीन और उनके ओहदेदार अपनी िजÇमेदारी का 

अहसास करते हȅ और न्यज़ू चैनल पर न्यज़ू बताते समय एहितयात बरतते हȅ, यह उनकी िजÇमेदारी मȂ शािमल है।  

मȅ आज खुसूसन दो बातȗ की तरफ वज़ीरे मौसूफ़ की तवज्जो िदलाऊंगा िक िजस ढंग से आज के हालात मȂ 

Ģाईवेट न्यूज़ चैनलȗ ने देशवािसयȗ के िखलाफ, बिÊक इस मुकǈस पािर्लयामȂट के िखलाफ भी लोगȗ के बयानात को 

शािमल करके िहन्दुÎतान मȂ ही नहीं बिÊक कई मुमािलक ने हमारी पािर्लयामȂट को इज्ज़त को नीचे िदखाया है। 

इसकी तरफ वज़ीरे मौसूफ को तवज्ज़ो देनी चािहए। मȅ कहना चाहता हंू िक मेरी कुरान के बाद, ितलावत के बाद, 

नमाज़ के बाद, अगर कोई इबादतगाह है तो वह यह पािर्लयामȂट है, जहा ंमȅ अपना सर टेकता हंू और अपनी 

िजÇमेदारी को पूरा करने की कोिशश करता हंू क्यȗिक मेरे िलए यह भी एक इबादतगाह है। लेिकन यह अफसोस की 

बात है िक भारतवासी होने का दावा करने वाले वो लोग पािर्लयामȂट और मैÇबसर् ने पािर्लयामȂट पर नुƪाचीनी करने 

की वजह से इसका िडसएडवाटेंज िलया गया, क्या यह िहन्दुÎतान की आईन की तौहीन नहीं है, इसकी वजह 

वज़ीरे मौसूफ को तवज्ज़ो देनी चािहए और उन चैनलȗ के ऊपर कड़ी से कड़ी पाबंदी के तौर पर उनको बाउंडर्ी मȂ 

लेकर आना चािहए। 

मȅ आप से और एक बात की ओर अपील करंुगा िक िहन्दुÎतान की बुिनयाद को मज़बूत करने मȂ इस देश के 

िकसानȗ का काफी कंिटर्Åयशून रहा है। िहन्दुÎतान के अंदर आज िकसानȗ की हालत काफी भयानक दौर से गुजर 

रही है। इसमȂ कोई शक नहीं िक Ģसार भारती व ऑल इंिडया रेिडयो दोनȗ ही िकसानȗ की फलाहो बहबदू के िलए 

तथा उनके नुकसान को िकस तरीके से बचाया जाए, इसके िलए Ģचार कर रहे हȅ, लेिकन उसका समय बहुत कम 

है। मȅ वजीरे मौसूफ से दरख्वाÎत करंूगा िक वे आज के हालात को मǈेनज़र रखते हुए, िकसानȗ की मुिÌकलात को 

समझते हुए, उनकी मदद करने के िलए, जो UPA सरकार का Ģोगर्ाम है, उसको Ģदेश-Ģदेश, गावं-गावं तक 

पहंुचाने के िलए, Ģसार भारती और ऑल इंिडया की तरफ से समय का इज़ाफा िकया जाए और िकसानȗ को इससे  
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जोड़कर सुना जाए। मȅ आज भी यह कह सकता हंू िक िहन्दुÎतान के हर गावं के अंदर ऑल इंिडया रेिडयो और 

Ģसार भारती से Ģसािरत होने वाला Ģोगर्ाम ही एक जिरया है। जो चीजȂ इनसे Ģसािरत होती हȅ, आज वही चीजȂ 

आवाम सुनता है। आपने मुझे मौका िदया, इसके िलए मȅ वजीरे मौसूफ से िफर दरख्वाÎत करंुगा और UPA सरकार 

से ऐसी उÇमीद रखंूगा िक जो वजीरे मौसूफ ने इस Ģोगर्ाम को आगे बढ़ाया है, वे मेरे इन चन्द सवालȗ को पूरा करने 

की कोिशश करȂगी। जो UPA और सोिनया जी का आम आदमी का ख्वाब है, आपके इस दौर के अंदर पूरा होगा। 

आपने मुझे बोलने का समय िदया, इसके िलए मȅ आपका बहुत-बहुत शुिकर्या अदा करता हंू। जय िहन्द। 

 
[†(Transliteration in Urdu Script)] 
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MR. DEPUTY CHAIRMAN: Now, the hon. Minister. 

CHOUDHURY MOHAN JATUA: Sir, the Prasar Bharati Broadcasting Corporation of India Act, 

1990, came into effect on 23.11.1997. However, Section 11 of the said Act could not be implemented 

till today. The option under Section 11 has not been called for from the employees. The employees 

had offered a lot of resistance and so, it had been decided that Section 11 needs to be amended. The 

amendment of Section 11 of the Prasar Bharati Act, 1990, as contained in the amendment Bill, would 

enable us to settle the matter regarding the status of employees of the Prasar Bharati, which has 

remained uncertain for more than fourteen years. 

The Prasar Bharati Broadcasting Corporation of India (Amendment) Bill, 2010, seeks to 

replace the existing Section 11 of the Prasar Bharati Act, 1990, with a new Section. Once the 

amendment is done, it will enable all the regular employees belonging to the cadres born on 

Akashwani and Doordarshan, who were recruited before 23.11.1997,. which is the appointed date, 

and in service of the Corporation on 1.4.2000, and those recruited between23.11.1997 and 5.10.2007 

to serve in Prasar Bharati on deemed deputation till retirement to get all retirement benefits like those 

of Central Government employees, such as that of CGHS, House Rent Allowance, etc. Employees 

recruited after 5.10.2007 would be treated as Prasar Bharati employees. 

The amendment also seeks to create an enabling provision in Section 11 for the IIS, CSS and 

other service officers who belong to the cadres outside the Prasar Bharati for being posted in the 

Corporation on the terms and conditions to be determined by the Central Government through rules. 

All posts except those belonging to these cadres are proposed to be transferred to Prasar Bharati. 

The number of posts of IIS to be transferred to Prasar Bharati will be determined subsequently and 

notified through rules. 

Sir, I am glad that 16 hon. Members took part in today's debate. Though the purpose of 

bringing in this amendment was to only amend Section 11, we are really happy to find that all the hon. 

Members have participated, and they have referred to all the 34 Sections of the Prasar Bharati Act 

and suggested improvements, which has encouraged us. 

We have taken a good note of it. We will definitely take action in future as and when the 

situation arises. 
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Now, to limit ourselves in respect of amendment of section 11, which is replaced by a new 

section, Sir, I would say that the Prasar Bharati has been created as an autonomous corporation by 

an Act of Parliament in 1997, as I mentioned earlier. Prasar Bharati enjoys powers and exercises its 

functions all envisaged in the Act. With the amendment of section 11 of the Prasar Bharati Act, the 

long-standing issues of the status of employees working in Prasar Bharati will be settled. Most 

importantly, the corporation will be able to undertake recruitment of manpower. The amendment also 

empowers Prasar Bharati with most of the disciplinary and supervisory power and control all officers 

and other employees. The power to transfer them, etc., in this way, the amendment will confer 

Prasar Bharati with the autonomy envisaged in the Act in so far as employees-related issues are 

concerned. 

Sir, hon. Members spoke about some shortcomings and suggested improvements. The 

Ministry is also trying its best to improve Prasar Bharati. For instance, programme quality in border 

areas like J&K, north-east areas, Urdu language, Kashmir language, etc., are being taken up and 

adequate funds have already been allocated in the Eleventh Plan and a proposal is on to allocate 

adequate funds in the Twelfth Plan also. 

Sir, the hon. Members mentioned about filling up of vacancies. It is a fact, there are 

vacancies. Towards this, the Government is not sitting idle. The case is being processed and the 

actual recruitment will start very soon. 

For all these reasons, Sir, I pray that the Bill be passed. 

Ǜी राजनीित Ģसाद: उपसभापित जी, ...(Ëयवधान)... 

SHRI RUDRA NARAYAN PANAY (Odisha): When would the employees' union be 

recognized? I put this question through you, Sir, as to when would the union and the Karmachari 

association be recognized? 

Ǜी उपसभापित: आपने पूछा िक िकतने एÇपलॉइज़ की वैकȂ सी है, वे बता रहे हȅ, जवाब तो देने दीिजए। 

SHRI CHOUDHURY MOHAN JATUA: Kindly allow me to say, Sir. Our sanctioned strength in 

both, the AIR and the Doordarshan, is 48,173. Out of them, the present vacancy position is 11,498. 
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Ǜी राजनीित Ģसाद: ये कब तक भरȂगी? 

SHRI CHOUDHURY MOHAN JATUA: I have already said that the Government... 

SHRI RUDRA NARAYAN PANY: Why in Doordarshan, Akashvani and Prasar Bharati, the union 

is not recognised? What is the position of the recognition of the employees' union or association? 

MR. DEPUTY CHAIRMAN: You have put your point of clarification. Put only one point. 

...(Interruptions)... Please sit down. 

SHRIMATI AMBIKA SONI: Sir, I just would like to add to what my colleague Shri Jatua has just 

now said. All the hon. Members spoke beyond the purview of the Amendment Bill. But, we really 

welcome your suggestions and, frankly speaking, all of them have been noted by us, as he has said. 

There are a few points on which I would like to clarify. I would also like to suggest, through you, Sir, 

to the House that Prasar Bharati has probably been discussed at a length of time, for the first time, in 

the last two-and-a-half years. Individually, we have met and discussed. Sir, this is a public 

broadcasting system. This is a creation of the Parliament. It needs to be discussed by all of us. In the 

last two-and-a-half years, we have fine tuned in many of the areas, wherever Prasar Bharati needed 

to put its act together. 

I would like to share those areas where we have tried to act to improve the quality of the public 

broadcasting system without any interference in their content. I would like to share it with the House, 

and get suggestions from the House. But in the meantime, I would like to share that there is a 

misconception that the DD Urdu channel has been closed. Why I am clarifying some of points is 

because that I don't want that misconception to stay with any hon. Member because it is not exactly 

what the fact is. The DD Urdu is a channel we are really trying to upgrade and make it one of the 

most watched channels by the people. From 2010 to 2013, a total amount of Rs.80-odd crores have 

already been sanctioned. For the year 2010-11, Rs.40 crores have been sanctioned, and for the next 

two years, another Rs.39-odd crores have been sanctioned. More money will be sanctioned to DD 

Urdu as and when it is able to dispense with these funds. 
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Sir, hon. Member, Shri Tarun Vijay mentioned about what is happening in borders, etc. I 

would like to say that the UPA Government has sanctioned a special amount of Rs.110 crores for 

strengthening and fortifying all the border areas, especially around the Kashmir border with Pakistan. 

The recent Home Ministry's letter to our Ministry congratulated the Prasar Bharati, that according to 

their information, our DD Kashir Channel in its new avatar is being watched more in Pakistan-

occupied-Kashmir areas than it is ever being watched so far. The Prime Minister has in the last seven 

years, in fact, in the UPA-I, sanctioned almost about Rs.264 crores for strengthening DD Kashir and 

seeing that every single language and dialect spoken in the Valley, Jammu, Leh, Ladakh, Kargil is 

given some reflection on the DD Kashir channel. These are efforts... 

SHRI TARUN VIJAY: It is not at all watched in the Valley. It might have been watched in the 

PoK, according to your information, but nobody watches it in the Valley. 

SHRIMATI AMBIKA SONI: Mr. Tarun Vijay, I listened to you. I made your points. One second. 

...(Interruptions)... 

SHRI SUKHENDU SEKHAR ROY: What about West Bengal border with Bangladesh? 

...(Interruptions)... 

Ǜी रुदर्नारायण पािण: वहा ंकई employees casual हȅ। वहा ंिकतने permanent employees हȅ, आप यह 

बताइए। Can you say who is the CEO of Prasar Bharti? Sir, they are unable to appoint a CEO of Prasar 

Bharati. 

Ǜीमती अिÇबका सोनी: िमÎटर पाणी, मȅ आपके सारे सवालȗ के उǄर देने के िलए सक्षम हंू, लेिकन आज वह 

मौका नहीं है। मȅ सक्षम हंू। ढाई सालȗ से मȅ यही काम कर रही हंू िक Ģसार भारती सही मायने मȂ एक public 

broadcasting system बने। मȅ तो उस तरफ भी आपकी थोड़ी सी िनगाह डालने का Ģयास कर रही हंू िक यह 

public broadcasting है, इसिलए यह आपका और मेरा साझा Ģयास होना चािहए। जो लोग वहा ंकाम कर रहे हȅ, 

अगर हम उनकी पीठ िबÊकुल ही नहीं थपथपाएंगे, तो आगे वे Ģोत्सािहत कैसे हȗगे? मȅने तो उन बड़े-बड़े मुǈȗ पर 

आपका ध्यान डालने का Ģयास िकया है, जहा ंइन्हȗने सही मायने मȂ कुछ सराहनीय कदम उठाए हȅ। 

जहा ंतक employees की बात है, यह एक पहला Ģयास है िक हमने employees को एक ढाचें मȂ लाने की 

कोिशश की है। ...(Ëयवधान)... आप िबÊकुल सही कह रहे हȅ। मȅ इन सबसे िमल चुकी हंू। मȅ इनके delegation से 

िमली हंू। इनमȂ से कइयȗ की promotion नहीं हुई, िकसी को कुछ extra allowance िमला, लेिकन दूसरȗ को नहीं 

िमल सका, अब वे भी चाहते हȅ। बहुत पेचीदे मामले हȅ। यह बात कही गई थी, िकसी मÇैबर ने ही कहा था िक यह  
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वƪ-बेवƪ है। वे कैट मȂ जाते रहे हȅ, हाई कोटर् मȂ जाते रहे हȅ, िजससे इतने सालȗ से जो िनणर्य लेने चािहए थे, बहुत 

मतर्बा वे रुकते गए और उनमȂ delay होती गई। यह हम लोगȗ का पहला िबल है और मुझे उÇमीद है िक अगर इस 

सेशन मȂ हो सका, तो इस सेशन मȂ ...(Ëयवधान)... 

SHRI PRASANTA CHATTERJEE (West Bengal): The Union recognition has been withdrawn. 

SHRIMATI AMBIKA SONI: I am coming to that. शायद इस सेशन मȂ सÇभव नहीं लगता है, लेिकन 

एक और महत्वपूणर् िबल आपके सामने पेश करने के िलए हमारी तरफ से तैयारी पूरी है, िजसमȂ आप खुद देखȂगे िक 

जो पािर्लयामȂटरी कमेटी होनी चािहए थी या ĤॉडकािंÎटग काउंिसल होनी चािहए थी या जैसा मिण शंकर अÈयर जी 

ने कहा िक 20-30 साल के बाद एक review होना चािहए। मȅ यह िबÊकुल नहीं कह रही िक इसे बन्द करना चािहए, 

लेिकन हमारा भी फजर् बनता है िक हम एक िरËयू करȂ िक जो हालात 1990 और 1997 मȂ थे, क्या वही हालात आज 

भी हȅ। हम सोचते हȅ िक िकस तरह से Ģसार भारती, डीडी और आकाशवाणी कॉमिर्शयल चैनÊस से कÇपीट करȂ 

और अहम मिैसिजज़ भेजȂ। आज तक िकसी self regulating body या िमिनÎटर्ी की तरफ से कभी भी यह मौका नहीं 

आया िक हमने दूरदशर्न को कोई एडवाइज़री भेजी हो िक उसने अÌलील िचतर् िदखाए हȅ या हमारे Cable 

Regulatory Bill का उÊलंघन िकया है। यह भी अपने आप मȂ तारीफ के कािबल है। 

जहा ंतक recognition की बात है, मȅने उनसे खुद बात की। इंटक के चेयरमनै, जो हमारे सदन के माननीय 

सदÎय भी हȅ, वे भी मेरे पास आए। डीओपीटी के कुछ िनदȃश हȅ, कुछ कर्ाइटीिरया है, िजसके अनुसार िरकॉिग्नशन 

दी जाती है। आप चाहȂ तो मȅ उसे पढ़ कर सुना सकती हंू। हम लोगȗ ने यह कहा िक जो-जो यिूनयन्स या 

एसोिसएशंस अपनी मान्यता चाहते हȅ, िरकॉिग्नशन चाहते हȅ, उन िनयमȗ को पूरा करके वे मान्यता हािसल कर 

सकते हȅ। मȅने उनको समझाया है और वे समझते भी हȅ िक िबना उन कानूनȗ का पालन िकए, िबना उस कर्ाइटीिरया 

को फुलिफल िकए आप अपने आप को िरकॉिग्नशन समझȂ, यह तो शायद िकसी भी कानून मȂ नहीं िलखा है और यह 

हमारी तरफ से गैर-क़ानूनी बात हो जाएगी ...(Ëयवधान)... It is up to the Association to ask and fulfill the 

criteria laid down by the DoPT for the recognition and the Ministry will have no problem or the other 

apparatus will have no problem in giving recognition to any one. ...(Interruptions)... 

SHRI RUDRA NARAYAN PANY: That notification is of 1993, therefore, kindly look into it. 

...(Interruptions)... 

5 तारीख को मेरे एक अनÎटाडर् क्वेÌचन मȂ आपने िरÃलाई िदया था। 

Ǜी उपसभापित: नहीं-नहीं, आप बिैठए। The existing rule is like this. ...(Interruptions)... 

SHRIMATI AMBIKA SONI: I have said and I am making an open statement that any one  
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fulfilling the criteria as existing today can ask for recognition. On fulfilling this they will be getting 

recognition. There is no lack of transparency in that. I have only tried to mention this because we are 

trying to put in place 150 channels free-to-air on DD Direct. We have put in a system for transparency 

where we have e-auctioning channels on DD Direct. Channels that were getting Rs.165 lakh earlier 

are getting over Rs.3 crores for a slot on DD Direct. I am just flagging some of the issues. When we 

have a larger debate on Prasar Bharti which I welcome and I hope the hon. Members will ask for such 

a debate, I will be able to speak on all the initiatives which the Ministry and Prasar Bharti have 

together taken. We are thinking of putting advisory panels so that citizens themselves can decide 

whether the evaluation committee for various commercial programmes is doing their job or not. So, 

these are the various steps we have taken and I hope that the hon. Members, as they have 

indicated, will support this Bill. My colleague, Mr. Choudhury Mohan Jatua, has worked on this Bill 

for many, many days but because the House was not functioning, he was not able to bring it about. I 

would leave the floor to him. 

MR. DEPUTY CHAIRMAN: Now the question is: 

That the Bill further to amend the Prasar Bharti (Broadcasting Corporation of India) Act, 1990, 

be taken into consideration. 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now take up clause by clause consideration of the Bill. 

There is one amendment (No.3) by the hon. Minister. 

Clause 2- Substitution of new sections for section 11 

SHRI CHOUDHURY MOHAN JATUA: Sir, I move: (3) That at page 2, line 4, after the words 

"whichever is later" the words "until their retirement" be inserted. 

The question was put and the motion was adopted. 

Clause 2, as amended, was added to the Bill. 

Clauses 3 and 4 were added to the Bill. 

Clause 1 - Short title and commencement. 

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 1. There is one Amendment (No. 2) 

by Shri Choudhury Mohan Jatua. 
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SHRI CHOUDHURY MOHAN JATUA: Sir, I move: 

(No 2) That at page 1, line 3, for the figure "2010" the figure "2011" be    substituted. 

The question was put and the motion was adopted. 

Clause 1, as amended, was added to the Bill. 

ENACTING FORMULA 

MR. DEPUTY CHAIRMAN: We shall, now, take up the Enacting Formula. There is one 
Amendment (No. 1) by Shri Choudhury Mohan Jatua. 

SHRI CHOUDHURY MOHAN JATUA: Sir, I move: 

(No. 1) That at page 1, line 1, for the word "Sixty-first" the Word "Sixty-second" be 
substituted. 

The question was put and the motion was adopted. The Enacting Formula, as amended, was added 
to the Bill. The Title was added to the Bill. 

SHRI CHOUDHURY MOHAN JATUA: Sir, I move: 

That the Bill, as amended, be passed. 

The question was put and the motion was adopted. 

_________ 

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE 

MR. DEPUTY CHAIRMAN: Hon. Members, I have to inform Members that the Business 
Advisory Committee in its meeting held on Thursday, the 8th December, 2011, allotted time for 
Government Legislative Business, as follows:- 

Business Time Allotted 

Consideration and passing of the following Bills: 

(a) The Copyright (Amendment) Bill, 2010. Three Hours 

(b) The National Institute of Mental Health and  Two Hours 
  Neurosciences, Bangalore Bill, 2010.  

(c) The Central Educational Institutions  Two Hours 
  (Reservation in Admission) Amendment Bill, 2010.  


